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allegations ag i t ny ?\1 mb r  a • n 
a it is mention d und r ul 353. 

(Int rruptions) 

MR. SPEAKER : No, no.  I  m only 
doin my job. 

trfq' ~ ~ CfiTlf ~ 

? ~ ~ f<Sl\WI l'tl ~ ~ ITT 
~ ~  

M  . SPEAKER :  I am not doinP t o 
break the rul . It is my j o b  ' uph l<l 
th rul . 

(Interruptions) 

PROF. K .K. TEW Y  : Sir, a Mem-
ber of the House .i not above Lhe law. 

MR. SPEAKER : He is not ab ve the 
Ja .  H e caa be haul d up. But y u 
cannot all ge against anybody under 
Rule 353; i t i not allowed. If you wanl 
to llcge a a inst anybody. give m in 
writing. Then I will look into it; not 
oth rwi c. I am bound by 1be rul .  I 
am not going to brcok the rule. Men-
tion of the name is not allowed und r 
Rule 352 or 3531 whatever it is. 

(Interruptions) 

PROF. K.K. TEWARY: the s cond 
part of my que tion may be replied to . 

SHRI P. VENK.ATASUB IAH: Sir, 
as far a the other part of the qu stion 
is concerned, the Government of India 
is fully aware of all these things and 
whatever i po sibJe, that is  b ing don  . 
It is being taken ca re of. I can only 
make an appeal to the Opposition a ~ 

ties that such utterance hould not 
vitiate the atmosphere here so a s to 

create more problems for the Govern-
ment. 

l\ etin f National Development 

Council at New Delhi in July, 1984. 

*252. PROF. 

SHRI 

MAOHU 
DANDAVATE: 

VJJAY 1'.UMAR 

Or, I .Ans r % 

Will t h Mini t r of LA .. 
lea d  to tat 

(  ) h•t r me tin 

e o ~ t C uncil 
D Jhi o 12 ul, J 4; 

f th N ti n I 
a h Id New 

(b) if o, whether on b  h Jf o f t h 
hicf Mini ter of Andhru Pr de h 
Knrnalaka. \ ngnJ and 1·ipura 
st l menc was m de a thi m ting pro-
t ting ag1 in t th di. mi al f the Chi f 
Mini ter of J , mmu nd Ka hmir: 

(  ) if o, whelh r foll wing ahi 

alkout re:: olution w  . adopr d  a t th 
mel.tin condemning the aclion r the 
afor s id Chi f Mini ter on the ground 
tha t they had c  n rtcd the C into 
a forum for 'p .l ti n politi al pr pa-
ganda; and 

Cd) if . whether thi res lution id 
not c n ti tutc a politic I action unr lat-
ed to the developmental activirie ? 

THE MlNJSTER 
( HRI P . ETHI) 

stacement i laid on 
House. 

(J) No, Sir. 

F PL 
(a) to (c) : A 

the T dbl f th 

Statement 

I. The t t ~ venth me ting f t h 
N tiona I D evel pment Counci J 
was b Jd at ew Delhi on 12th 

and 13rh JuJy, 1984. Them el· 
ing of the ouncil hRd been 
ca I led for the sp ific purpose of 
con idering the draft "Appr ach 
to the Sev nth iv Y ·ar Plan 
1985-90". 

2. The Chief Mini ter of Andhra 
Prade h . when reque ted t giv 

bis views on the subject under 
di cu ion, wanted first to m ke 
a political statem nt oh hi own 
b half aad on behalf of the 
Chief Minister of Karnataka, 
Tripura and W t Bengal. Tho 
Prime Minister 1 a the Chairman 
of the Council, pointed out to 
him taat the Council was not a 
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oJitic I foru but l m nt 
ic is nd 

thi m tin p ci Uy b ·c 
alh.:d to djscu tne Appr <.1ch 
t th ive Y ar Plan. 
Howev r. thti bi f Mini 1 r f 

Andhru P r  d .h ins· tt!d on read -
ing ur the political 
which u not ta.kco on reco1d. 

3. After r ading out the t (cm :'lt, 

the hi f Mini er f Andhra 

rad h  K raataka, c t ng I 
and Tri urft \'.' lkc..d ut of lh · 
m1.. ting. Tb r up n th 
:.11.ltlplc..d a R , !"tion · fl' in:• 

~ ~ d . t o  o f the a11i:n.!'' 
m..i le by th· t ur bit!f ini lcr 
to c nvcrt 1t1 o 11.cil 

r )rum f1.>r partisan nd 
propaganda. 

int a 
p i t1 a I 

PR fA HL'  A ' I .l\\',,1; .• i. 

in t::ic SC lrnd p •:,graph Of t i $1J.h:-

mcnt the hon. Mi111 rer ha . -• . 1, t 
th (hid fl.. ini h.:r of idJ•r;.i I'·. h n, 

v.hr.:n r que h:<I to 8iv his "'''· 11 ,I,,: 
1b'cct u11d1.: d1 ... cuci·i n , v.anl d Ii 1 1, 

m l. p 1Jiti a l . H ~ nt n is 'n 
b h a If and on ·ha f f the l i f 
1ini tl!rs of Kllrnatak , Tri ura and 

V 'e t e ~u . The Prime Mini 1-:r, a 
thi: Chairm n f th Coun,il, inlcd 

out w him that 1he oun •I w.i rot u 
ooliti • I f rum but w · mt'" nl t I.Ii -

cus 'I.: •1 mic is"u snd ·I.is m · ling 
had p cifi ~a  be u cnll ·d t o tJ:.·cus · 

tht: App. oach t u the ~ e cnth 1vc Year 

Pl n H wcv•r, the hi.:f M1nish.r o 

ndhr Pr de 'i in ist:.:d on re d ~ out 

rhe politi ·•ii ttHcment \ hi<.:h wa th t 

taken on recorc.l"'. Sir. l would Jik1.: 111 
now fr m th h a. Mini ·1cr, th 1gJ1 

tbe National D elopm nt Council 1s 

xp ctcd 1 d ~ u s th· d  velopm tal 
pr blem b ·f'. r th count y, it i not a 
fact th t if lh re i. an cl nwnt of ~

tnbility ir tr du ed in an)' st tement, a 

e perien how , it badly a li d adv r. l'ly 
afti t th dev lopm ntal activiti a •d, 
therefore. is it not fact that v'!n in 

the pa t uch p liti a) situation hav 

b en taken note of in th Nati nal 
Development Council me ting ? 

SHRI .C. HI : .Sir, 
s aot allo ed to m bi 

!thou b h 
p ch, 
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but w en he insi t d, he a later n 
Jlo d and r  d t his sp ech and 
it w· only after the p ch that the 

Ch ... f Mi 'tcr oJ t o •· l, Tripura, 
a  d Andhra rad h w lk d 

out of tbe m elia . Therer: re, although 
th ir p h ~ w re not recorded, but 
tJ1e Counci I adopt d  a cond mnation 
r oJution. 

PROF. 1VIAD U  D NDAVATE 
B for I put the ond qu tion, I 
w uld lik lo draw your kind attention 
rha t the fir.-r pRrt of my quc! tioo has 
1 01 ecn Jn wer d. Jn the p ·t h ve 
r l rbe pol111c<.al ·ituari n in the States 

~ en r ·;·..:r; tu 1;: lhc a ional D ve-

1 ii r lent ounciJ ? Let ~ have a cle r-
·ut an··w r. 

1 l J '  R ( S R1 MA TI 

A DHl l : It i tru tb.at on 
"l me c .1 ·io n , wh n the e wa a 

.i ·r I di i n. the Lhief Mini te 
• I \ · ~.  ng ! amJ Tripura h v rais d 
: 1l't1 al m u r  . t t t ti e al o, l 
h..iJ p int1•d out 1hn t wa not the right 

l\)rum lur uch remark . We meet for 
n h 1 time nd ev ry Chfof Mini ter 

make n long s ch. Oa thi pa i-
·u/ r oc as. n w h:.id met on p ·itic 
.·ubj1.. t for a . p c1tic purpose ro appro e 
1r ~  O\e 1h A proa h to I.be 
• L v:nth P ' 1i. Th ·re a  a tim J'mit 
witb \\h11.:h this h  d to be c  m I t • lf 

dt th.al mon. nt a p litj J di us i n 
I ·gins o ious!y t ~ r I c a n f r the 
m.. fin 1 b y passed. 

PROF. ADHu D NDAVATE : 
inc the rime Minister has cho en t 
r fer to the p t. I would like to ask 
her a pointed que tion. . it not a 
f ct th l when th Unit d Communi t 

P rty h  d their Gov rnm nt in K "TaJa 
head d by Mr. Nambood ripad and 
when Shri .R. Antulay was the Chief 
Mini ter of Mah r htra. bo  h rb 

Chi f Minis t rs had mnd p cches in 
the Na i nal D velopm nt ConnciJ, one 
referring to th politi al ituation and 
in tability in Ker la and the t.hr at to 
the democrati Government and to 
other Chi f Minio:.ter ref rrin to 

broad political i1uati includin tho 
need t b ·ve pr id ntial syst m in thi 
country to r all t e constraint on 
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the power and (unctions of Shrim ti 
odira G ndhi 1 All th t has g e o.o 
record. Why is it that this time. 
b cau e whatever they said as not to 
their liking, it did not so on record 1 

SHRIMATI INDIRA GANDHI : Is 
the hon. Member implying what Sbri 
Namboodaripad said was in line with 
my own policy or thinking ? He can 
hardly accuse me of that. I do not 
want to go into discu sions on 1h pr -
sidentfal system ... 

(lnterrupt1ons) 

PROF. MADHU DANDA ATE 
What it connected with the d vd p-
mental activities ? ... 

(Interruptions) 

SRRlMATI INDIRA GANDHI: 
I airl, when these subjects were rai ed 
earlier, I pointed out to the p aker 
that such matters were not relevant. 

PROF. MADHU DANDAVATE 
But they were recorded in the re ord 
of the proc ding of the ational 
Development Council. 

SHRIMATI INDJRA GANDHI If 

a mistake was made earlier. it doe not 
mean that we continue t do o. What 
j now happening ? On another occa-
sion there was a  meeting of vari u 
Chief Ministers n some political 
question. There ome of them ch ~ 

to speak only on economic matters. It 
is because such situations are reccurring 

' that we have to ensure that such meet-
ings are confined to the subjects for 
which they are called. Other forums 
are there, they could meet us separately 
on other this issues. And I would have 
m t them separately on that particular 

issue. 

PROF. MADHU DANDAVATE : 
The Prime Minister ju t now agreed tha t 
in the past it had been done. I want to 
put this on record that she has admitt-
ed that there was a discrimination ••• 

( JntNruptioru) 
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R, S EA R: o, no, 

SHRIMATI INDTRA GA DHl : 
May I  l  o clarify that th d cision of 
f w hief Miniqter lo walk out wa 
taken prior lo making the :ta t ·m nr. 
Thi had be n brou ht t o ur noti 
b f re came t o the meeting. That 
mak a difference. On th ther 
a en ioa there wa no qu ti on of b 1y 
calling th meeting. 

WRITIEN A WERS TO QU . Tl 0 

Econ mic Deni pm nt Plan for 
North- t 

*253. SHRJ SH M HAN 
DEV : Will the Minist r f PLA NlN 
pkased to srate : 

(a) wheth r a scpara re uevelnpment 
pl11n for the e on mic de o ~ t f 
the North- a  t i propos d to e on-
idered by Govern men l; and 

<b) if so, the dc:taiJi; thereof? 

THE MINIST  R PLA NING 
(  H RJ P.C. ~ H I) (a ) aml (b) 
Bec;ides the plan of the States ond the 
U nion Territories and ea1ral s<::cl r 
chemes, a pear tc plan f r ec nomi 
de ~ o  of the North- ct. l has been 
in operatior. ·ince the in cpti n f t ~ 

Fifth Five Year Plan The North 
astern Council fo mula cs such a rlan 
financed entirely from Central fond· 
and ex cuted through th Stales and 
Union Terrilori s of the North- a I 
and/or Central and th r organisation!\. 
The Councils's plan mainlv aims at 
development of infrastructure facilitie 
like power, transport and maop wer 
whic:b are of a regional character; some 
of the schemes are of an experimental 
or a demonstratjve nature. The OLltlay 
in the Fifth Five Year Plan was Rs. 90 
crores whil the size of the Sixth Plan 
of the Council i Rs. 413.90 crores. 

Setting up of a Co monaot Training 
Centre 

*254. 
NAIK: 

SHRIMATI JAYANTI PAT-
WilJ he PlUM'E MINISTER 

be pl a ed to tat : 




